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CPEN COUKT

CENTHAL AJMINISIHATIVE THIBUNAL
ALLAHABAD BENCH, ALLA&HABAD.

All ahabad, this the 8th day of Nov. 200L.

CORAY ¢ HON. MR, S. DAYAL, A.M,
HON. MR. RAFIQUDDIN, J.M.

0. A. NO. 295 of 1994,
l. Prem Sagar s/o Late Lajpat Hai, Senior Supervisor,
S5.B.C.0., Lehradun. essee Applicant
Counsel for applicant : 3Sri Arun Tandon.
Versus -
l. Union of Indis through Secretary, Posts & Telegraphs
Depé?tment, New Lelhi.

2. Chief Post Master General, Uttar Pradesh, Lucknow.
3. Assistant Post Master General (staff), Lucknow.

AEE R riESpDn’d El"lts.

Comnsel for respondents : Sri G.h. Gupta.

O HDER (ORAL)
By Hon. Mr. S. Dayal, A.M.
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This application has been filed for directing the
reSpondentsS to conSider the case of the applicént for
promotion/regul arisatgon in H3G-II cadre w.e.f. 4.8.84 and
23.6.86 respectively, and to issue necesSsary certificates
as required vide circular 6f LDirector Ggneral dated 4.4.60.
A further direction is sowht to grant all the conseguential
benefits including difference of pay etc. by treating him
to have been prpmoted in the Hdi;ll w.e;f. 1l1.8.84, and
regul arise the/;:plicant in HG w. e f. 23.6.86, the date on
which the personS junior to the appliCﬂﬁﬁ have been conferred
the said benefit. A further direction is sought to deteﬁnine
the Seniority of the applicant on the basis of promotion and
regul arisation in the said cadre on 1ll1l.8.84 and 23.6.86
respectively. The applicant also seeks proforma officiating

promotion to the next higher grade which is higher selection

grade-1 in the cadred.

\‘2/. The case of the applicant is that he was promoted
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as ULC by saving Bank Control Organisation w.e.f. 20.7.70,
He qualified in the higher grade examination conducted by

Post and Telegraph depaertment and was promoted in the lower

selection grade on 15.10.81. The applicant was sent on
deputation to the Aray Postal ServicesS w.e.,f. 28.6.73 and
continued to work in the Amy Postal services upto 31.5.89.
He claims the benefit of letter dated 4.4.60 of Uirector
General of Post and Telegraph in appointment claiming
promotion when due in his parent organisation. He also
claims that he should have been given certificate under.next
below rule and given benefit of rule. The applicant claims
that such certificate was given for promotion to all the
applicants in lower selection grade. The applicant claims
that he was senior to Guruphekan Kam, Nasiruddin and n.i,
Vishwakama., He claims that he was due for promotion to the
H3G after revision of seniority list of members of LJG and

the applicant was given promotionto higher sSelection grade

by order dated Ll1.9.84. The respondent did not forward the
necessary certificate to Amy Postal services, and, therefore,
the applicant was not given the benefit of the promotion by
the borrowing orgsnisation. It is claimed that the applicant's
complete service records were not availaeble and, therefore,
his case for promotion could not be considered. He claims
that he should have been regularised w.e.f. 23.6.86 when
his juniors were regul srised. The applicant claims that the
respondents have offered ad-hoc promotion in 1987 whereas
3 he already stood promoted in the order of year 1984. The
applicant claim$ to have mzde several application but no
action has been taken by the respondents. The applicant was
promoted to higher grade by order dated 24.9,91. The applicent

cleims that he made a deteiled representation on 24.6.93 which

i5 still pending under consideration of the respondents.

3. We heard the arguments of Sri #.M. Saggi, B.H. of
Sri Arun Tandon for applicant and sri G.R. Gupta, Counsel

: X:fr respondents.,
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4, The Counsel for the applicant contended that the

appl icant was noa]given promotion on l11.8.84 on account of

not forwarding the necessary certificate pertaining to

A
promotion of the applicant to higher grade w.e.f, 11.8.84

and not.sﬂn%ﬁﬁo sexvize Wecord Keeper. He has also stated
that regularisation of the applicant was not done in 1986

for want of necessary record. Therefore, the applicant
jncurred financial loss. The applicant claims that he should
have been given promotion from the date his juniors were
granted the said pramotion and in this connection he has

mentioned the names of ori Guruphekan rnam, Nasiruddin and

H,R., Vishwakama.

Do Wwe find that the applicant has not been able to
establish his seniority. The respondents have stated that Sri
Guruphekan Ham, Nasiruddin and n.l. Vishwakama were not

 junior to the applicant. They have stated that these three

officials were senior to the aepplicant in lower selection
grade. They have also mentioned fhat no junior was promoted
to the cadre vide memo dated 11.9.84. They have also
mentioned that the applicant was given promotion to the cadre
on sSeniority basis vide memo dated 23.6.,86 but he declined
the promotion till he wasS releaSed from the Amy Postal
services. The applicant declined promotion vide letter dated
8.11.87 and declaration dated 11.12.87 to higher selection

grade 11 till his release from Amy Postal Services,

6 we find from the avements made in the counter reply
that the applicant was required to take promotion in the parent
organisation but he ua;'declined to take the same and opted for
continuing on deputation. The applicant has failed to establish
that officials junior to him were promoted. The applicant was

rightly granted promotion when he returned fram deputation.

7. The relief claimed by the applicant in view of the
above reasons cannot be allowed. The U.A. iS dismissed. There
will be no order as to cost.
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